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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 61 of 2022. 

 
Sri Kalia Deka @ Krishna 
 
 -vs- 
State of Assam. 
 

Advocate for the Petitioner:- Mr. A. Das. 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 22.03.2022.        
 The Petition filed by the accused/petitioner Sri Kalia Deka @ Krishna, u/s- 

438 Cr.P.C, seeking pre-arrest bail in connection with Gohpur P.S Case No. 214 

of 2018, u/s- 341/326/307 IPC, is taken up today for further hearing as the 

called for case diary is received. 

 Heard the learned counsel appearing for the accused/petitioner as well as 

learned Addl. P.P. and carefully perused the materials available in the case diary. 

 The case against the accused Kalia Deka @ Krishna in brief is that on 15-

08-2018, at about 11 a.m, the accused/petitioner Kalia Deka @ Krishna had 

called the informant Nijora Pegu, to the bank of the river and forcibly 

administered to her some intoxicant and attempted to attack her with a khukuri. 

When she got into a boat in order to flee the place, the accused/petitioner felled 

her into the water and again attempted to kill her by throttling her neck. In that 

respect the informant Nigora  Pegu lodged the ejahar on 18-08-2018, giving rise 

to Gohpur P.S Case No. 214/18, u/s- 341/326/307 IPC. 

 Now, apprehending arrest in connection with the aforesaid Gohpur P.S 

Case No. 214/18, u/s- 341/326/307 IPC, the accused/petitioner Kalia Deka @ 

Krishna has approached this court seeking pre-arrest bail u/s-438 of Cr.P.C. 

 It is submitted on behalf of the accused/petitioner that there was enmity 

between the informant and the accused/petitioner since long and that on the 

date of occurrence, there was quarrel between the informant and Abhijit Patgiri 
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and the accused/petitioner tried to stop them. According to the 

accused/petitioner out of grudge, the informant lodged this case against the 

accused/petitioner making false allegations only to harass him. 

 Now on perusal of the case diary, it is found that the I.O has examined 

one eye witness, who supported the statement of the victim/informant by saying 

that he saw the accused/petitioner throttling the neck of the informant/victim, 

after administering intoxicant to her.  

  Thus it is found that there are sufficient incriminating materials against 

the accused/petitioner. 

 Hence, I find it not a fit case to extend the privilege of pre-arrest bail to 

the accused/petitioner Kalia Deka @ Krishna. Accordingly, the bail prayer is 

rejected.     

Send back the case diary. 

 


